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1. As per Regulation 14 of IBC 2016-
Where the amount dlaimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professiona, as the case may be, shall make the best estimate of the amount of the claim based o the information available with him. The interim resolution professional or the

resolution professional, as the case may be, shal revise:

including

claims made under sub reguis

2. The claims f not subitted in appropriate claim form have been provisionaly admitted at notional amount of Rs. 1

3. Clims have been provisionally admitted by RP on the basis o records / documents submitted by the creditors, as the updated books of accounts of the Corporate Debtor are still ot made available to RF.

4.

5. Information / evidence / clarfication may also be pending

information

on the basis of any additional information / evidence / laiication which may be received subsequently and which warrant such revision/substantiation/modificaion.




